
RATIFIED MINUTES OF MEETING No.13/17 OF NORIVIS COMMITTEE-I OES-I SECTION)
SCHEDULED TO BE HBLD ON 27.09.2016 ACTUALLY HELD ON 30.09.2016

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed at the end of the Minutes, in running serial orders. The concerned firm
may go through the same and respond accordingly.

(iD It is also informed that all applications/representations/reply to the Deficiency letters etc. may be

sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I or to Shri Haradhan Das,

FTDO, DES-I Section. Their email addresses are: darshan.sineh@nic.in &
haradhan.das@nic.in/ncl.dsft@nic.in. All firms are also requested to mail/send their present

valid email addresses so that correspondences can be made through email only.

The meeting No. 13117 of the Norms Committee (NC-l) for the licensing year 2016-2017

scheduled to be held on 27.09.2016 was actually held on 30.09.2016 under the Chairmanship of Sh.

Darshan Singh, Additional Director General of Foreign Trade to consider the applications under Duty
Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure

Volume. The following Members of the Committee were present in the meeting: -

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Department

1. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

2. Sh.  Kanwa‖ nder Singh  sOdhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

3. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.
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Oη′′ne system οfrv′c

IHQ File

l :01/80/050/00427/AM14/

RLA File

:07/24/040/00310/AM14/

RLA File

:05/24/040/00454/AM14/

Mcet No/Datel1 3/80-

ALC2/2016
27.09.2016

Lic.No/Date10510380488
.27.02.2014

Status:
Deferred

Status:
Deferred

Defer
Date:O8.11.2016

on 16.04.2014
27 .03.2015 for

Case No.:1/23ノ 80‐ALC2/2013  Parり Name:APEX TEST
ITECHNOLOGIES,

Lic.No/Date:0710101331 1Defer
17.01.2014         1Date:08.11.2016

Decision:The Comlnittee noted that the flrm's reply dated 16.03.2015 sent to DEIT on 23.03.2015

foHo、ved by relninders on 24.06.2015;20.07.2015, ll.09.2015,28.12.2015 and 28.04.2016 to expeditc

comments.
ICase is deferred to 08.11.2016.

Case No.:4/3/80‐ ALC2ノ2014   Paty Name:MOTHERSON   Mcet No/Date:13/80‐
ISUMISYSTEMS LTD.,     ‐ALC2/2016

127.09.2016

HQ File

:01/80/050/00015/AM15/

Decision: The Committee noted that the firm's application has been sent to C&PC
followed by reminders dated 03.06.2014, 08.10.2014, 12.11.2014, 27.01.2015 and

陥 AN DAS
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l cOmments whiCh is still awaited.Reminderto C&PC has been issued on 18.05.2015 and DO letter from‐

| lchairman to JOint Secretary;C&PC has been issued on 23.07.2015 and 29.12.2015 to expedite|  |ヽンnalrmall lu JOHlι  O●し10しal y,

1  、comlncnts.

: lcasc is deferred to 08.H.2016.
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rDecision: The committee noted that the firm's reply dated 26.09.2016 has been sent to DIPP on

酸〔mf搬織げ
m鵬由・___

}15111111:III:'~1~「罷::]Eli二立:蔦
~……
圏需
繭面I開:IttL

I)ecision: The cominittec noted that the fli111's reply dated 19.11.2015 has been sent tO DHl on

‐27.11.201 5 for corllinents.
|

iCaSe iS deferredto08.H.2016

RA may take further necessary action accordingly'
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Decision: The committee noted that the firm's application has been sent to MSME on I 8.12.201 5 for
comments. Case is deferred to 08.1 1.2016.

18 1HQ File
.  :01/80/050/00479/AM15/

RLA Flle

:05/23/040/00392/AM15/

IMcet No/Date:13/80-

IALC2/2016

127092016

1Lic.No/Date:0510392239
02.12.2014

ICase No.:3/21/80-ALC2/2014  1Party Name:ISGEC HEAVY

‐                  ENGINEERING LIMITED

Decision: The committee noted that the firm's reply dated 2l.og.2ol5 has been
27.11.2015 for comments. Case is deferred to 08.I 1.2016.
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IDefer  l
‐9 101/80/050/00585/AM15/      :05/24/040/00393/AM15/     1212.2014           1Date:25.10.20161

:Decision:The comrnittee noted that the fIIIH has not replied tO the C&PC deflciency lettcr datedl

.04.05.2016 sentto the flrln on 05.05.2016 through email and decided to send rlnal reminder to the nrm‐

ltO fumish rcply failing which the case will be raected without funher nOtice wnh direction to the■ 111l to l

lpay applicable custom duty with interest for EC)DC.Case is defcrred to 25.10.2016.                  1

Case No.:41/24/80-ALC2/2014 Paty Name:POLY MEDICURE MeetNo/Datei1 3/80-    Status:      |
LTD                  IALC2/2016          .Deferred    l

127.09.2016             1             ‐

101HQ File              lRLA File             lLic.No/Date:0510392394 ‐Dcfcr
‐  101/80/050/00586/AM15/       :05/24/040/00394/AM15/       112.12.2014              ‐Date:08.1120161

1  1Decision:The cOml■ ittee noted that the flrm's reply dated 13.05.2016 has been sent to C&PC onl
17.05.201 6 for colnlnents.Case is deferred to 08.11.2016.                                       |

ICase No.:40/24/80‐ ALC2/2014 Parサ Name:
|                    ILTD.

iCase No.:42ノ 24/80-ALC2/2014 1Parり Name:POLY MEDICURE IMeet No/Date:13/80-
LTD.                IALC2/2016

127.09.2016

11 HQ File RLA File 'Lic.No/Date:0510392395 lDefer

:01/80/050/00587/AMl5/ :051241040/004071AMl51 :12.12.2014 Date:08.1 1.2016,

Decision: The committee noted that the firm's reply dated 13.05.2016 has been sent to C&PC on
11 .05.2016 for comments. Case is deferred to 08. I | .2016.

師
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ICase No.:52/24/80…ALC2/2014 Parり Name:STERICAT
I I                   ‐GUTSTRINGS PVT.LTD.
|             |

lDecision: The committee noted that the firm's reply dated 13.01.2016 has been sent to C&PC onr
'ZI.O|.ZOt6 for comments. Case is deferred to 08.1 1.2016.

―
|

F

IMeet No/Date:13/80-     Status:

‐ALC2/2016           Deferred

127 .09.2016

ILic.No/Date:0510392401

112.12.2014

l  iCase No.:37/24/80‐ ALC2/2014 1Parり Name:POLY MEDICURE
113 1                    lLTD.
I  I                     I 127.09.2016

Status:
Deferred

師脚狐R撫
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No/Date:13/80‐



;j :0 l/80/050/00582/AM I 5/
‐
Decision:The committee noted thtt the flrm's reply dated

田器
α
“TF里 開蕊憲

01.09.2016 has been sent to C&PC on i

102.09.2016 for comments.Casc is dcferred to 08.11.2016. 」

gpI鮮り秘.黒 7:ち麗明lTt『蠍:鍵 |

| 卜Ommems.cぉ eヽ detrred to 08.H.2016.                    |

161i6じ :6お 50/00584/AM15/   1:語

''4/620/oo456/AM15/   13012.2014        Date:25.10.20161  ‐Decision:The committee noted that the flrm has requested for flxation of norms on repeat basis vide‐

l leter dated 01.09.2016 and decided send the case to MSME(ChemiCal)fOr examinadon and comments.

| ICasc is dcfercd to 25.10.2016.
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Case is deferred to 25.10.2016.

|                      .LIMITED

l・  1 ′  ′1 _ ハ O_nハ  」^`^:^^^_′  1^仔^_ 月^■OA

ICase No.:4/24/80‐ ALC2/2014  Paty NamelTERUMO PENPOL McetNo/Date:13/80-     Status:
|                     .LIMITED              ‐ALC2/2016          1Reiected

Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter dated

;18.05.2016 sent directly to the firm foltowed by final reminder sent to the firm on 30'08.2016 througt

1鰯無1■l∬二塁II_li_1:ビ選主旦



Parり Name:KINECO KAMAN MeetNo/Date:13/80-
COMPOSITES‐ INDIA PVT  ALC2/2016
LTD                  27.09.2016

RLA File 
---fLi;.N"/D"t"'1710006043 

lD.f., -|   :01/80/050/00634/AM15/       :17/24/040/00180/AM15/       30.01.2015              Date:08.11.2016

1Decision: The committee noted that the Яrm's reply dated 14.06.2016 has been sent to C&PC on

08.07.20 1 6 for colllinents.Casc is dcferred to 08.11.2016.
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r18.05.2016 sent directly to the firm followed by final
,email and decided to reject the case with direction
interest for EODC.
:RA may take further necessary action accordingly.

reminder sent to the firm on 30.08.2016 through
to the firm to pay applicable custom duty with

Status:
Deferred

1辮需
510393179霊蕊蕊

'1器

品児50Ю068弘Mly
‐RLA File

:05/24/040/00536/AM15/

Decision: The Committee noted that the firm's application has been sent to C&PC on 11.02.2015
followed by reminder on 18.05.2015, DO letters dated 23.07.2015 and 29.12.2015 to expedite
rcomments. Case is deferred to 08.1 1.2016.

Case No.:66/27/80-ALC2/2014  Pa“ y Name:BOTIL OIL T00LS MectNo/Date:13/80-     Status:
INDIA PVT LTD(FORMERLY  ALC2/2016          .Approved
BAKER OIL             27 09.2016

IHQ Fne:01/80/050/00691/AM15/ RLA File
:05/23/040/00518/AM15/

Lic.No/Date:0510393197

16.02.2015
22

Decision: The committee decided to ratifo the norms as per Sub Committee report based upon the
written recommendation of DHI vide UO No. nil dated 31.03.2015 as the firm has submitted
Essentiality certificate from Directorate General of Hydrocarbons vide letter No.
Botil/5505/0510393 197lCS dated 27 .09.2016 (copy to be sent to the firm and RA).
RA may take further necessary action accordingly.

ICase No.:17/27/80-ALC2/2014 Party Name:DYNAMATIC   Mcet No/Date:13/80‐     Status:
I                   TECHNOLOGIES LIMITED,  IALC2/2016         1Deferred

27.09.2016              1

23 HQ Filc               RLA File              Lic.No/Datc:0710107705 1Defer
:01/80/050/00642/AM15/       :07/24/040/00422/AM15/       ‐25.02.2015              ‐Date:08.11.20161

:Decision: The conlnlittec noted that the nrln's rcply dated 12.02.2016 has been sent to MSME onl

18.02.2016 for cxamination and cOmments.Case is deferred to 08.11.2016.               |

S
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I  ICaseNo。 :68/27/80‐ALC2/2014  Party Name:BOTIL OIL T00LS MectNo/Date:13/80‐
    Status:

|  I                    INDIA PVT LTD(FORMERLY ‐ALC2/2016          1Reiected
l  l                     BAKER OIL             27.09.2016          1        ‐

|  IHQ File:01/80/050/00693/AM15/IRLA F‖ e                Lic No/Date105 10393425
1                                 :05/23/040/00543/AM15/        02.032015

,4 1Decision:The Committee noted that the irm has not replied to the flnal reminder sent to them on
1 30.08.2016 to fumish essentiality ce■ incate from the duly authoHzed offlcer of Directoratc General of

l  Hydrocarbons,Ministry of Pctroleum and Natural Gas to the effect that the said goods are required for

i lpetroleum operati9nS and ttcided tO rgect thc case with direction to the irm to pay applた
able custom

|1灘k競蕊篤I二百二Ii』     
……

ly.

怨翫覇ピ扉rd郷
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へMly  閉漉蕊戸
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las not replied to the flnal reminder sent to them on
41_^ 」__1_ ^_`L^_:_^J ^rC^^_^rr、 :_^^`^_^4^^^“ ^゛ ^: ^r

':O.OA.ZOte 
to furnish essentiality certificate from the duly authorized officer of Directorate General of

,Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said goods are required for

lpetrOLum Operations and decided to reieCt the case whh direcdon to the■ rln to pay applicabЮ custom

iduty Whh interest for EODC.

IRA maytake fu■ her necessary action accordingly.

‐Meet No/Date:13/80‐ Status:

:ALC2/2016
127.09.2016

:Deferred

ILic.No/Date:5310018479 1Defer

1悧器
αtt Ю帆
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|  ICase No.:20/3/80-ALC2/2015  Pary Name:AUTOMAT
I  I                    IRRIGAT10N PVT.LTD.

レ臨蕊蕊鳳 戸 剛 鳳薦

IMcet No/Date:13/80-

IALC2/2016
127.09.2016

Lic.No/Datc:0510393719

124.03.2015

Decision: The Committee noted that the firm's application has been sent to C&PC on 11.02.2015‐

and 29.12.2015 to expedite|口 +_り ^I型咀』 +lゝ:12015,DO施
■∝s dated 2■ 0■ 2015

11ぅ nlκ
| 卜Ommems.caseお detrred to 08.H.2016.

t22.02.2016 for comments. As requested by MSME copy of the reply again sent to them on 03.06.2016.

iCase isdeferredto08.H.2016.
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|  ‐Case No.:46/3/80-ALC2/2015

慧0耐

P卸りName:DYNAMATIC  IMcetNo/Date:13/80‐
lTECI‐INOLOGIES LIMITED,  IALC2/2016

1           27.09.2016
29 HQ File RLA File Lic.No/Date:0710107930 Defer

:01/80/050/00046lAMl6l :0712410401004621AM151 25.03.2015 Date:O8.11.2016

Decision: The Committee noted that the firm's reply dated 15.03.2016 has been sent to MSME on
I 8.03.201 6 for comments. Case is deferred to 08. I | .2016.

lCase No.:65 t3t80-ALc2l2ots ip"nv Nu.i, i[oM^a lrrr."t Nolout..rllSG
ENGINEERING INDUSTRIES ‐ALC2/2016          Deferred
LIMITED,              27.09.2016          1

‐RLA File                lLic.No/Date:0710107942  Defcr
:01/80/050/00065/AM16/       107/24/040/00473/AM15/       '26 03 2015               Date:08.11.2016

1  1Decision: The Committee noted that the Яrm's reply dated 22.03.2016 has been sent to DHI on

1  28.03.2016 for colninents,Case is defelTed to 08.11.2016.

~ぽ
蕊百
~~|

Status:

ICase No.:21/3/80‐ ALC2/2015

端 3品掲5υ∞∽νAM附

ILTD.,~FRLA File………~~……………

卜04/24/040/00331/AM15/

,7.09.2016     1
卜た。No/Dttα0410160379 pe■r
01.04.2015

Pa口りName:INTERPUMP   IMCet No/Datei1 3/80‐    Status:
IHYDRAULICSINDIA PVT.  IALC2/2016         iDeferred

IDate:08.ll.20 ‐６

一

Decision: The Committee noted that the firm's reply dated 11.08.2016 sent through email has been

forwarded to MSME through email for examination and comments.
Case is deferred to 08.1 1.2016.

Case No.:12/9/80-ALC2/2015  Palty Name:NETAFIM
IRRIGATION INDIA
PVToLTD.

RLA File

:34/24/040/00263/AM15/

Decision: The Committee noted that the firm's reply dated 10.08.2016 has been sent to MSME
(Chemical) on 22.08.2016 for comments. Case is deferred to 08.1 1.2016.

132 1HQ File

l   :01/80/050/00197/AM16/

Case No。 :34/3/80‐ ALC2/2015  Parり Name:TERUMO PENPOL IMcct No/Datc:13/80-
LIMITED               ALC2/2016

27.09.2016

Status:
Rejected

HQ File:01/80/050/00034/AM16/RLA File
i53/24/040/00021/AM15/ 1躙器
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Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter sent to the
firm on 02.06.2016 sent directly to the firm followed by final reminder on 30.08.2016 through email
and decided to reject the case with direction to the firm to pay applicable custom duty with interest for
EODC.
RA may take further necessary action accordingly.



:01/80/050/00189/AM16/ , :04 124 I 040 I 00053/AM I 6/ 105.06.2015

Decision: The Committee noted that the firm's reply dated 1l'08'2016 sent

forwarded to MSME through email for examination and comments.

ICase is deferred to 08.11.2016.

through emdl has beeni
l

|

,Status:

Deferred

,Defer

Date:08. I I .2016

email has been

「「Tl世■騨響LⅧ器T・||       |
|^´ HQ File              ‐RLA File
151器品泥50Ю0190/AMlα  胤ち刷iυ0005νAMIα  槽`調ぢ肥

α°41U10U04j

l lDecision:The Committee noted that thc flrm's rcply dated ll.08.2016 sent through

: lfOrwarded to MSME through email for cxamination and comments.

I CaSe iS deferredto 08.H.2016.       __    _ _

‐Case No.:6/1/80-ALC2/2016   Parり Name:LARSEN&
:                     :TOUBRO LIMITED
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Decision: The committee decided to ratiff the norms based upon the written recomrnendation of DIPP

vide ID No. l2180/2016-TSW/36 dated 30.09.2016 as under:-
I 1. Net empty weight of export items at Sl. No. 1 & 3 may be specified as 31.9 MT each'

2. Net empty weight ofexport tems at SI.No.2&4 may be specried as 54.22 MT each.   |

3.    lmport items at Si.Nos.lto 5 sha‖ be of relevant grade and thicknesS as contained in thel

,Meet No/Datel1 3/80-     Status:    ‐
‐ALC2/2016          .Approved

export items.
4. Quantity of import item at sl. No. 1 may be allowed as 1.05 Kgs./Kg. content

items at Sl. No. 2 & 4.

5. Quantities of import items at Sl.

export items at Sl. No. 1 to 4.

No. 2 & 3 may be allowed as 1.05 Kgs./Kg. content in the

6. Quantity of import item at Sl. No. 4

the export items at Sl. No. 2 & 4.

may be allowed as 2554 Kgs. as 1.03 Kgs'/Kg. content in

7. Quantity of import item at Sl. No. 5 may be allowed as 13020 Kgs. as 1.05 Kgs./Kg. content in

the exPort items at Sl. No. 1 & 3.

g. euantities of import items at Sl. No. 6 & 7 may also be specified as 48 Nos. &20 Nos'

respectively
lmport items at Sl. No. 6 & 7 may be allowed on net to net basis with accountability clause.

lmport items at sl. No. 8 & 9 shall be of relevant grade and dia. as contained in the export

items.

euantity of import item at Sl. No. 8 may be allowed as 15524 Kgs. (13400 Meters) inclusive

of 2o/o wastage.

euantity of import item at Sl. No. 9 may be allowed as 16320 Kgs. (13000 Meters) inclusive

of 2% wastage.

euantities of import items at Sl. No. !O, L!,12 & 13 (welding consumables) may be allowed a

2398 Kgs.,2380 Kgs. ,7547 Kgs. & 3945 Kgs. respectively.

RA may take further nccessary ac」 on accordingly.

in the export
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FICaseNo.:5/1/80-ALC2/2016

Party Name:LARSEN&
ITOUBRO LIMITED

iMeet No/Date: l3180- rStatus:
ll.tcztzorc Approved

8



HQ File :01/80/050/004631AM161 RLA File ,Lic.No/Date:0310796962
:0319510401009691AM151 30.06.2015

Decision: The committee decided to ratifo the norms based upon the written recommendation of DIPP
vide ID No. l2180/2016-TSW/37 dated 30.09.2016 as under:-
L. Net empty weights of export products may be specified as under:

SI.

No.

Net Empty

Weight

{M丁 )

・
　

０

Ｓ‐

Ｎ

Net Empty

Weight

(MT)

SI.

No.

Net Empty

Weight

(M丁 )

SI。

No.

Net

Ennpty

Weight

(MT))
1 62 5 234 9 135 13 85.4

2 274 6 56 10 85 14 34

3 56 7 67 11 139

4 130 8 42 12 107

2. lmport items at Sl. Nos. L, 2 & 3 sha ll be of relevant grade a nd thickness as contained in the
export items.

3. Quantity of import item at Sl. No. 1 may be allowed as 1.05 Kgs./Kg. content in the export 
I

items.
4. Quantities of import items at Sl. No. 2 & 3 may be allowed as 544462

respectively as 1.05 Kgs./Kg. content in the export items.
5. Quantities of import items at Sl. No. 4,5, LO & 11 may also be specified as

3550 Nos. & 800 Nos. respectively.
6. lmport items at Sl. No. 4,5, tO & 11 may be allowed

Kgs&113967 Kgs.

450 Nos.′ 2 Nos.′

on net to net basis with accountability
clause.

7.   lmpOrt items at Sl.No.6to 9

items.

shall be of relevant grade and dia. as contained in the export

8. Quantities of import items at Sl. No. 6, 7, 8 & 9 may be also be specified as 56060 Meters,
179200 Meters, 9010 Meters & 2000 Meters respectively.

9. Quantities of import items at Sl. No. 6, 7, 8 & 9 may be allowed inclusive of 2 % wastage as

claimed by the firm.
10. Quantities of import items at Sl. No. 12, 13,14 & 15 (welding consumables) may be allowed a

41008 Kgs.,14772 Kgs., 20000 Kgs. & 61008 Kgs.. respectively.
11. Quantity of import item at Sl. No. 15 may be allowed as52729 Kgs. as 1.393 Kgs./kg. content

in export items after taking 20 Yo recovery from scrap. 
;

ほm」鳳恵二重
~~~~~    |
ssary action accordingly.

Case No。 :3/12/80-ALC2/2015  Parり Name:IND‐ SPHINX Meet No/Date:13/80- Status:
PRECIS10N LTD。 ,         ALC2/2016          1C10sed

27.09.2016              1

HQ File:01/80/050/00250/AM16/RLA File              .Lic.No/Datc:2210015302  1        1
.                              :22/24/040/00033/AM16/        .02.09.2015               1           ‐

Decision:The Committce noted that RA,Chandigarh vide its email dated 07.09.2016 has informed‐

thatthe above mentioned AA has been issued on repeat basis and accordingly decided to closc the case.

RA may take further necessary action accordingly. 」

ni-nnoHnN DAs

'.?,:?ili:"i:,,?",1'T?T,""t"o{'ff 
:

Deoartment of Commerce
ilii"g'Bh'*an' New Delhi
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Decision:The committee decided to ratitt the n0111ls baSed

lMSME宙 de UO No.TL-13024/133/2016-MMM&A― DCMSME
upon the written

dated 28.09.2016

recommendation
(copy to be sent

ｏｆ

ゎ

rthe firm and RA).

iRa *uy take further necessary action accordingly'
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may take further necessary action accordingly.

Namel NUCON No/Date:13/80-No.:11/7/80‐ ALC2/2016
PVT LTD



sent to the firm on 30.08.2016 through email and decided to send final reminder to the
reply failing which the case will be rejected without further notice with direction to the
applicable custom duty with interest for EODC.
,Case is deferred to 08.1 1.2016.

firm to furnish
firm to pay

‐Case No.:6/7/80‐ ALC2/2016   Pa■y Name:DYNAMATIC    Mcet No/Date:13/80‐
TECHNOLOGIES LIMITED,  IALC2/2016

27.09.2016

Status:
Approved

一
ｏｆ

０

145

Decision: The commiflee decided to rati$r the norms based upon the written recommendation
MSME vide UO No.TL-13024113412016-MMM&A-DCMSME dated 28.09.2016 (copy to be sent
'the firm and RA).
RA may take further necessary action accordingly.

IMeet No/Dttα 13/80- なtatu∬

HQ Filc:01/80/050/00227/AM17/RLA File

107/21/040/01090/AM16/

Lic.No/Date:0710109533   ‐

16.03.2016               1

IALC2/2016 lDeferred
127.09.2016             1

1Lic.No/Date:0410161720 1Defer

18.03.2016         1Date:08.11.2016

Casc No。 :19/7/80¨ ALC2/2016

HQ File

101/80/050/00240/AM17/

Pary Name:ARCELOR
MITTAL DHAMM
PROCESSING PVT.LTD.

RLA File

:04/24/040/00258/AM16/

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI) letter
sent to the firm on 30.08.2016 through email and decided to send final reminder to the firm to furnish
reply failing which the case will be rejected without further notice with direction to the firm to pay
applicable custom duty with interest for EODC.
Case is deferred to 08.1 1 .2016.

ICase No.:15/7/80-ALC2/2016  Party Name:ANUPAM
INDUSTRIES LTD

IHQ File

:01/80/050/00236/AM17/

Mect No/Date:13/80‐    Status:
ALC2/2016          Deferred
27.09.2016

Lic.No/Date:3410042002  1Dcfer

23.03.2016 Date:08.ll.2016

RLA File

:34/21/040/00609/AM16/
47-' 

Decision: The Committee notei that the firm has not replied to the deficiency (raised by DHI) letterI sentto the firm on 30.08.2016 through emailand decided to send final reminderto the firm to furnishl
reply failing which the case will be rejected without further notice with direction to the firm to pay,
applicable custom duty with interest for EODC.
Case is deferred to 08.1 1.2016.

‐  Case No.:5/13/80‐ ALC2/2016  Paty Name:ROTHE ERDE   Meet No/Date:13/80-    Status:      ‐
INDIA PRIVATE LIMITED  ,ALC2/2016         Deferred    l

‐27.09.2016             1             1

4818品児50Ю 0346ハM17  LキλttiOЮ 019υAMlα   芳どち品lα 3110066088 13鳶お8.H.20161
1  1Decision: The COmmittee noted that the flHn's application has been fonvarded to MSME on

‐20.09.2016 for comments.Howcver,as the casc pcrtains to DIPP,NC decided to send thc application to‐

|  
‐
DIPP for examination and comments.Case is deferrcd to 08.11.2016.

149
@@M..tN"/D"t.l3/8G

ENGINEERING PRIVATE   IALC2/2016
LIMITED               27.09.2016

―
    |
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11器航50Ю0343″而
‐Declslon:

20.09.2016

The Committee noted that the firm's application has

for comments. Case is deferred to 08.1 1.2016.

been forwarded to MSME on

521:01/80/050/00224/AM17/    1:05/241949/90,37/今 Y17/    103.05.2016        Datc:08.H.2016.

」

HQ File RLA File Llc.No/Uate:U) l UJyoJoZ

r:01/80/050/0o224lAMIZl :05l24l040l00o37lAMl7l 03.05.2016 ,Date:08'l l'2016

Decision: The committee noted that the firm and RA werd reminded through email dated 18.07.2016

and 30.08.2016 to forward 4 sets of hard copy of the application of the firm for consideration of the

case and decided to send final reminder to .*a tn" same failing which the case will be closed on the

,part of DGFT HQ. Case is deferred to 08.1 1 -2016.

ILic.No/Date:31loo66146

m爆閻 漑馳12

i獄“

11.2016

has been sent to DHI onrion: The committee noted that the firm's reply dated 22.08.2016

.2016 for examination and comments. Case is deferred to 08.11.2016.

Meet No/Date:13/80-

ALC2/2016
27.09.2016

10109739

「
MFED

i

隔脇附 戸 聞   ~日蕊高π
0わ江α0310804703~匿

: The committee noted that the firm and RA were reminded through email dated 18.07.2016

30.08.2016 to forward 4 sets of hard copy of the application of the flilli for consideration of the

and decided to remind again to send the same. It is also decided to send a separate mail to RA for

hard copy of the application. Case is deferred to 08.1 | .2016.



TRADING CORPORATION   ALC2/2016
1NDIA PVT.LTD.        27.09.2016

Status:
Deferred

551HQ File RLA File Lic.No/Date:0510398531 lDefer
:O1/80/050/00233/AM17/       :05/23/040/00053/AM17/       17.05.2016               Date108.11.2016

Decision: The Comnnittee noted that thc flrm's application has been fonvarded to MSME on

24.06.20 1 6 for collllnents.Case is deferred to 08.11.2016.

:01/80/050/00225/AM17/ :31/83/040/00009/AM17/

,Decision: The committee noted that DHI vide UO No.3
deficiency in the firm's application and decided to send it
lfirm).
Case is deferred to 08.1 1.2016.

Case No.:1217180-ALC2l20l6 Party Name: HONDA

16.05.2016 Date:08.11.2016

(8lyl6-TSW (B) dated 14.09.2016 has raised
to the firm to furnish reply (copy to be sent to

Mcet No/Date:13/80-

'Status:

Approved

Lic.No/Date:0510398548

18.05.2016

Case No.:8/7/80-ALC2/201`   Patty Name:ISGEC HITACHI  IMeet No/Date:13/80‐
ZOSEN LIMITED          ALC2/2016

2709.2016

HQ Flle:01/80/050/00229/AM17/RLA File

l:05/23/040/00061/AM17/

tDecision: The committee decided to ratifu the norms based upon the written recommendation of DIPP,
vide ID No. l2180/2016-TSW/56 dated 30.09.2016 as under:-
I 1. Net Fabricated weight of export items at Sl. No. 1,2 & 3 may be specified as 445 MT, 50

MT & 522 MT respectively.
2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 & 10

to 13.

3. Quantity of import item at Sl. No. 1 may be allowed as 673301 Kgs. as t.074 Kgs/Kg.
I 6ontent in the export products after taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 2 may be allowed as 6 Nos. on net to net basis. Duty
' free weight of this item may be allowed as 39325 Kgs. inclusive of 19.8 % wastage after

taking 20 o/o rccovery from scrap.
5. Quantities of import items at Sl. No. 3, 5, 7 & 22 may be allowed as applied for being less

than 0.4 %FOB value of exports.
6. Quantity of import item at Sl. No. 4 may be allowed as 3 No. on net to net basis. Duty free

Weight of this item may be allowed as 24680 Kgs. inclusive of 4.98 % wastage as claimed by
the firm.

7. Quantity of import item at Sl. No. 6 may be allowed as 6 No. on net to net basis. Duty free'
weight of this item may be allowed as 104692 Kgs. inclusive of 7.9 % wastage aftertaking
20Yo recovery from scrap.

, 8. Quantity of import item at Sl. No. 8 may be allowed as177 No. on net to net basis. Duty,
free weight of this item may be allowed as 70265 Kgs. inclusive of 5 o/o wastage as claimed ,

by the firm.
r 9. Quantity of import item at Sl. No. 9 may be allowed as 3 No. on net to net basis. Duty freel
' ; weight of this item may be allowed as 10235 Kgs. inclusive of 5 % wastage as claimed by

the firm. i

10. Total quantity of import items at Sl. No. 10 & 11 put together may be allowed as 126786
Kgs. as 1.155 Kgs/Kg. content in the export products after taking 1/3'd recovery from scrap. ,

11. Quantity of import item at Sl. No. L2 may be allowed as 253 Kgs. on net to net basis as I

claimed by the firm.
t2. Quantity of import item at Sl. No. 13 may be allowed as 2463 Kgs. as

content in the export products as claimed by the firm.
1.0275 Kgs/Kg.



be allowed as 8 Nos. ( 572 Kgs.) on net to net

25 & 35 may be allowed on net to net basis with

accountability clause.

lmport item at Sl. No. 23 may be allowed as per policy for import of spares'

Quantities of import items at Sl. No. 26 to 33 may be allowed as applied for i'e' 25220

Kgs., 22800 Kgs., 22800 Kgs', L94 Kgs., 2830 Kgs', 53502, Kgs' 25530 Kgs' & 2886 Kgs'

respectivelY.

t7. Quantity of import item at Sl. No. 34 may be allowed as 5 Nos' (500 Kgs') on net to net

basis as claimed bY the firm.

18. lmport item at Sl. No' 35 to be supplied with export items'

RA may take further necessary action accordingly'

13.

14.

５

６

１

　
１

Quantity ofimport ltem at SI.No.14

basis as clairned by the firm.

lrnport items at Sio No. 15 to 21′ 24′

iMeet No/Date:13/80-
ittcztzoto

'Case No.:10/7/80-ALC2/2016  Parり Name:OMEGA
SEPARATIONS INDIA

Status:

IPRIVATE LIMITED 127.09.2016

"    陽ら糀010爾ハ剛7
IDecision:The Committee noted that the flrm's appliCation has been fonvarded to MSME on

124.06.2016 for comments.Case is deferred to 08.H.2016.                       |
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lapplicable custom duty with interest for EODC'
,Case is deferred to 08.1 1 .2016.

i5e 
l;0;;0/65 orco244tAwtlt _]:-zr:,otgfg!j,tryi_l_rgo:.rj,u -_ -*-lPl"gny-911i

I F".irir* Th. Co..ittee noted that the firm's application has been forwarded to MSME on 
Ill_iI lzq.o0.zol6 for comments. I

i icur. is deferred to o8.l 1.2016.

i I lPruVAlts LlMlltrr.' frLwLtzvtv lvlrvrres I

ll I l27.oe.2ot6 l--l
loo'ffitr^." @lD.f...--l
i-- l:0r/80/05 o/00234/Ant7t ll.isrzttoqotooosltuwllt lzs.os.zoro ]8"'0il]?0-t-6 il'.---
I D..trt".t ffr" Cormittee noted that the firm has not replied to the deficiency (raised by MS-M! 

I

町 ¬

i id;tidi o1"yi".l t".to r"n1 j9 the firm on 09:09:2016 through email and decided to send final'
\W
,iffieoHe,!31"?o*"",

No.:13/7/80-ALC2/2016



reminder to the firm to furnish reply failing which the case will be rejected without further notice with
direction to the firm to pay applicable custom duty with interest for EODC.

I

I1j"." rr 4.f"r."a," Ot.t lry

E;N*u7ts0-Ai€z,note ipnryN"'*, TNDSnHINX ffi;;N;/D";r:tso- -f"tr- iI IPRECISION LTD., :ALC2l20l6 lDeferred iI I l27.os.2ot6 i I

iHO Fle -|ru-n el "- 
- 

Jii..N"ro"i. ,ntoo$qn- io.r* - -i
i:01/80/050/00222/AMt7/ l:22/24/040/00018/AMl7/ lto.oO.zoto lDate:08.11.2016 

|

I

lDecision: The committee noted that the firm and RA were issued reminder through email on I

118.07.2016 and 30.08.2016 to forward 4 sets of hard copy of the application of the firm forl
iconsideration of the case and decided to send another reminder to them to send the same. 

I

lCase is deferred to 08.I t.2ot6. i

62

ICase No.:2/10/80‐ ALC2/2016  Party Namc:CHEMICO
‐                      ISYNTHETICS LTD,

HQ File:01/80/050/00273/AM17/RLA File

i05/23/040/00145/AM17/

|``ImpOtt may be a1lowed as applied inclus市e of 14%wastage on
ldated 09.09.2013."

I RA may take funher necessary action accordingly.

IMeet No/Date:13/80-

.ALC2/2016

127.09.2016

Lic.No/Date:0510398950

30.06.2016

lStatus:
Approved

Decision: The committee decided to ratifo the norms based upon the written recommendation of
MSME vide email dated 07.09.2016 as under:-

Repeat basis as AA No.0510364981

tcr* N;;l/10 tg0-Al,czr,rl6 iFurty N*.'koso rNDIA - Meet No1D"te,l3EG tSt"tr" iI ipRrvATE LIMTTED lALC2t20r6 lDeferred II I ,pt.os.zorc l"_,_..* i

EQTit" MFil. 

-@fD.f* 

- i

| |:01/80/050/00272/AM17/
163
101/80/050/00272/AM17/       :31/83/040/00039/AM17/       21.07.2016              1Date:08.11.2016‐

Decision:Thc Committee noted that the flrm has not replied to thc dcflcicncy(raised by DIPP)lCtter

sent to the flrlll on 30.08.2016 through email and decided to send「 Inal reminder to thc nrin to furnish

reply failing which the case will be rejected without further notice with direction to the firm to pay
applicable custom duty with interest for EODC.
Case is deferred to 08.1 1.2016.

F“

面 硼̈噺~
HQ File ~~~~~~~― ―

^IRLA File~~~………

641:0ル 80/050/00344/AM17/    1:07/24/040/00142/AM17/    126.07.2016        1Date:08.H.20161

1 1Decision:The Committee noted that the f11111's application has been fonvarded to MSME on:
|  120.09.2016 for conlmcnts.

ICase is deferred to 08.11.2016.
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,Decision:The Committee noted that hard copy of the flilli's application has been not been receivedl

and decided to send reminder to the f1111l and RA to forward 4 sets of application to DGFT HQ fol

,OnSderation ofme case.                           :
ICase is deferred to 08.11.2016                                             ‐

繭蕊離蜃 黒
魔需鳳器躙鏑

Case No.A/R¨48 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQFoNo.01/80/162/00101/AM15/DES.I Lico No.&
date

Meeting No.13/17 RLA,No.07/24/040/00187/ANI109 0710059077

dt.13.08.2008Date:27.09.2016 Request for fixation otgg1t-rs 

-ADHAN DAS

SoNo.336

16

ICase No.:6/13/80‐ ALC2/2016 1Pa“y Name:GLOBE HI‐ FABS
‐LLP

The Committee noted that the firm's application has been forwarded to MSME on

協鼎
α
“
Ю
"%お

6 for comments.
is deferrcd to 08.H.2016

No.:4/13/80‐ ALC2/2016 Namei SIRIA IMPEX No/Date:13/80-

LTD.

爾高蕊鳳下
~間
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~1翻
鼎α∞Ю""ω 臨 8‖ 2∝ 6



Decision: The Committee noted that valuation report received from MSME Bangalore has been sent to

MSME on 03.08.2015 followed by reminder on 08.01.2016 for examination and comments.

Case is deferred to 08.1 1.2016.

S.No.337

Case No.A/R-150 Ⅳ1/s.Poly

Medicure Ltd。
,

HQF.No.01/81/050/00071/AⅣ l15/DES―

I

Lic.No.&
date

Meeting No.l3l17 RLA,No.05/24/040/00447/ANl14 0510380665

dt.03.03.2014Date:27.09.2016 Request for revision of norms.

Decision: The Committee noted that valuation report received from MSME Bangalore has been

MSME on 03.08.201 5 followed by reminder on 08.01 .2016 for examination and comments.

Case is deferred to 08.1 1.2016.

sent to

S.No.338

Case No. A/R-
t44

M/s.L&T…

MHI Boilers

Pvt.Ltd。 ,

Ⅳlumbai

HQF.No.01/80/050/00815/AMH/DES.I Lic.No.&datc

Meeting No.13/17 RLA,No.03/95/040/00824/Aヽ 411 0310610931

dt.13.01.2011Date:27.09.2016 Request for amendment of norms

Decision: The Committee noted that the firm's reply

05.07.2016 for examination and comments.

Case is deferred to 08.1 1.2016.

dated 04.07.2016 has been DHI

firm's reply dated 0710712016 has been DHI

reply dated 18.09.2015 has been sent to DHI on

Decision: The Committee noted that the

20.07.2016 for examination and comments.

Case is deferred to 08.1 | .2016.

Decision: The Committee noted that the firm's
08.01 .2016 for examination and comments.

Case is deferred to 08.1],2016.

脚撚繊囃
服

:l報部:∬ i

S.No.339

Case No. A/R-
r45

M/s. Larsen

and Toubro
Ltd., Mumbai

HQF.No.01/80/050/00417/AM12/DES.I Lico No.&
date

Meeting No.l3117 RLA,No.03/95/040/00648/AM12 0310665958

dt.18.11.2011Date:27.09.2016 Request for amendment of norms

S.No.340

Case No. A/R-
146

M/s. Larsen

and Toubro
Ltd., Mumbai

HQF.No.01/80/050/00171/AM13/DES.I Lic.No.&
date

Meeting No.l3l17 RLA,No.03/95/040/00087/AⅣ l13 0310697187

dt.01.06.2012Date:27.09.2016 Request for amendment of norms

17

sent to



S.No.341

Case No. A/R-
148

M/s. Larsen

and Toubro

Ltd., Mumbai

HQF.No.01/80/050/00170/AM12/DES.I Lico No.&
date

Meeting No.13/17 RLA,No.03/95/040/00166/Aヽ 4152 0310640468

dt.05.07.2011Date:27.09.2016 Request for amendment of norms

Decision: The Committee noted that the firm's reply

05.07.2016 for examination and comments.

Case is deferred to 08.1 1.2016.

dated 04.07.2016 has been DHI

Decision:The Corninittee noted that the f11111'S request for revision of nolllls has been sent to DHI

01.03.2016 for comments.

Case is deferred to 08.11.2016.

Decision: The committee noted that MSME (Chemical) vide OM No.TL-120211812016-GC and F-

DCMSME dated 14.09.2016 has advised that NC may take a view based on the norms recommended by

C&PC. Accordingly, the Committee decided to ratiff the norms as applied for as recommended by C&PC

vide OM No.460l ll64l20l4-PC-II dated 20.05.2016 (copy to be sent to the firm & RA).

RA may take further necessary action accordingly.

S.No.344

Case No. A/R-
163

Ⅳ1/s.Boysen

lndia Ltd。 ,

Utter Pradesh

HQF.No.01/80/050/00138/AM16/DES,I Lic.No。 &
datc

Meeting No.13/17 RLA,No.05/23/040/00096/AM16 0510394521

dt.10.06.2015Date:27.09.2016 Request for fixation of norms

Decision: The Committee noted that

23 .02.20 1 6 for comments.

Case is deferred to 08.11.2016.

the firm's request dated 02.01.2016 has been sent to MSME on

S.No.342

Casc No. A/R―

157

Irzl/s. Radiant

Industries,

Pune

HQF.No.01/80/050/00394/AM12/DES.

I

Lic.No.&date

Meeting No.13/17 RLA,No.31/83/040/00183/AM12 3110051726

dt.07.12.2011Date:27.09.2016 Request for revision of norms

S,No.343

Case No. A/R-
158

M/s.

Powerwind
Limited,
Gurgaon

HQF.No.01/80/050/00180/AM16/DES.I Lic.No.&datc

Meeting No.13/17 RLA,No.05/24/040/00614/Aヽ 415 0510394137

dt.07.05。 2015Date:27.09.2016 Request for fixation of norms

to On



S,No.345

Case No. A/R-
164

Ⅳ1/s.BIO―

TECH Vision

Carc Pvt.Ltd.,

Ahmedabad

HQFoNo.01/80/050/00120/AM16/D

ES.I

Lic.No.&date

Meeting No.l3l17 RLA,No.08/24/040/00023/Aヽ 416 0810135195

dt.06.05.2015Date:27.09.2016 Request for revision of norms

Decision: The Committee noted

23 .02.20 | 6 for comments.

Case is defened to 08.1 1.2016.

that the firm's request dated 02.01.2016 has been sent to MSME on

S.No.346

Case No.A/R-32 M/s.Larsen&

Toubro

Lirnited,

Mumbal

HQFoNo.01/80/050/00351/AM16/DES.I Lic.No.&
date

Meeting No.13/17 RLA,No.03/95/050/00249/AM16 0310798796

dt.10.09.2015Dtte:27.09.2016 Request for revision of norms

Decision: The Committee noted that the Applicant has submitted multiple requests for amendment in
norms. In some of the items, quantities applied are more than what has been mentioned in the AA. The
Committee decided to advise the firm to send a consolidated application for amendment through RA
along with justification for the same.

Case is deferred to 08.1 1 .2016.

Decision: The Committee noted that the firm's request dated 29.03.2016 has been sent to MSME on

I 9.05.20 I 6 for comments.

Case is deferred to 08.1 1.2016

Decision:The COmmittee noted thatthe MSME(ChemiCal)Vide oM No.TL-12024/30/2016-GC and F―

DCMSME dated 23.08.2016 has provided their comments. NC decided to defer the case for the next

meeting with a‖ relevant papers.

S.No.347

Casc No.A/R-35 M/s. Arioli
Textiles

Machinery Pvt.

Ltd., Vadodara

HQF.No.01/80/050/00211/AM15/DE

S.I

Lico No.&date

Meeting No.l3l17 RLA,No.34/21/040/00090/AⅣ l15 3410040214

dt.06.06.2014Date:27.09。2016 Request for fixation of norms

S.No.348

Case No.A/R-36 NI1/s.Freedom

Ophthalmic

Pvt.Ltd。 ,

Hosur(TN)

HQFoNo.01/80/050/00526/AM15/DE

S.I

Lic.No.&datc

Meeting No.l3l17 RLA,No.04/24/040/00231/AⅣ l15 0410159838

dt.04.12.2014Date:27.09.2016 Request for revision of norms

Case is deferred to 08.11.2016.
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HQFoNo.01/80/030/oo403/AM14/DE

S.I

Lic.No.&date
Case No.A/R… 37 M/s.Larsen&

Toubro

Lirnited,

NIIumbai

0310756062

dt.20.10.2013
Meeting No.13/17 RLA,No.03/95/050/00525/Aヽ 114

Date:27.09.2016 Request for amendment of norms

S.No.349

Decision:The Committee noted that the

28.09.2016 for conllnents.

Casc is deferred to 08.11.2016.

S.No.350

Decision: The Committee noted that the

Case is deferred to 08.1 1.2016.

firm's reply dated 20.09.2016 has been DIPP

f*', request has been sent to DHI on 30.06.2016 for comments.

S.No.351

Decision: The Committee noted that the firm's request dated 14.05.2016 has been sent to DHI

30.06.201 6 for conlinents.

Case is deferrcd to 08.11.2016.

S.No.352

Decision:The Colnmittee noted that DIPP宙 dcID No.12/80/2016-TSW/61‐
A/R has raised deflciency in

the firm's application as under and decided to send it to the firm to furnish reply:-

1. lnformation in respect of Sl. No. 4 & 5 of Standard Deficiency Format-export product wise'

2. As per amendment sheet No. 3 dated 22.O7.2Ot6 attached with the Advance authorisation,

quantity of import item at Sl. No. 1 (relevant Tubes) has been revised to 52270 Meters(59132

Kgs.). However, as per details submitted by the firm vide their letter dated 06'04'2016,

requirement of import item No. t has been shown as 134935 Meters (125304 Kgs.) and the same

Case No. A/R-51 M/s. Minda
Silca
Engineering

Ltd., Greater

Noida

HQF,No.01/80/050/01764/AN109/DE

S.I

Lic.No.&date

Meeting No.l3l17 RLA,No.05/24/040/00706/Aヽ 409 0510235844

dt.05.02.2009
Date:27.09.2016 Request for correction in export

/import quantity of norms

Case No.A/R-54 Ⅳ1/s.Dce

Devclopmcnt

Engincers Ltd.,

Faridabad

HQF.No.01/80/050/00792/AM08/DES.

I

Lic.No.&date

Meeting No.13/17 RLA,No.05/24/040/00238/AⅣ 107 0510205473

dt.27.06.2007
Date:27.09.2016 Request for ratification of norms

Case No.A/R-61 M/s. Tema

India Ltd.,

Mumbai

HQF.No.01/80/050/00236/AM16/DE

S,I

Lic.No.&date

Meeting No.13/17 RLA,No.03/95/040/00286/AM16 0310797164

dt.10.07.2015
Date:27.09.2016 Request for fixation of norms

may be clarified.



3. As per details submitted by the firm vide their letter dated 06.04.2OL6, weight of import items at
Sl. No. 2,3,4 & 6 (Forgings) are more than the quantities in Advance Authorization and the same
may be clarified.

Case is deferred to 08.1 1.2016.

Decision: The Committee decided to modifo the norms based upon written recommendation of DHI vide
UO No.3 (46)1201l-TSW (B) dated 0110912016 (copy to be sent to the firm & RA along with enclosures)
for the purpose of regularization of the above mentioned AA.
RA may take further necessary action accordingly.

S.No.353

Case No.A/R-62 M/s. Bharat

Heavy

Electricals

Ltd., Chennai

HQF.No.01/80/050/00776/AMH/DE

S.I

Lic.No.&datc

Meeting No.13/17 RLA,No.04/24/040/00232/AⅣ lll 0410119697

dt.12.12.2010Date:27.09.2016 Request for revision/amendment of
norIns

S.No.354

Casc No.A/R-64 M/s. Bharat

Heavy

Electricals
Ltd., Chennai

HQF.No.01/80/050/00682/AM10/DE

S.I

Lic.No.&datc

Meeting No.13/17 RLA,No.04/24/040/00242/ANl10 0410110351

dt.23.12.2009Datc:27.09。2016 Request for revision/amendment of
norTns

Decision: The Committee decided to modifu the norms based upon written
UO No.3 (46)12011-TSW (B) dated 0110912016 (copy to be sent to the firm
for the purpose of regularization of the above mentioned AA.

RA may take further necessary action accordingly.

recommendation of DHI vide

& RA along with enclosures)

S.No.355

Casc No.A/R-65 M/s. Bharat

Heavy

Electricals
Ltd., Chennai

HQFoNo.01/80/050/00792/AMl1/DES

・
I

Lic.No.&date

Meeting No.13/17 RLA,No.04/24/040/00261/ANlll 0410123379

dt.08.02.2011Datc:27.09.2016 Request for revisior/amendment of
norlns

Decision: The Committee decided to modifo the norms based upon written recommendation of DHI vide
UO No.3 (46)12011-TSW (B) dated 0110912016 (copy to be sent to the firm & RA along with enclosures)
for the purpose of regularization of the above mentioned AA.

RA may take further necessary action accordingly.



S.No.356

D..irion, The Committee decided to modi! the norms based upon written

UO No.3 (46)1201l-TSW (B) dated ollogl2ol6 (copy to be sent to the firm
recommendation of DHI vide

& RA along with enclosures)

for the purpose of regularization of the above mentioned AAs'

RA may take further necessary action accordingly'

S.No.357

Decision:The Committee noted

26.07.2016 for cominents.

Case is deferred to ll.10.2016.

S.No.358

that the firm's request dated 15.06.2016 has been senttO MSME on

Decision:The Committee noted

26.07.201 6 for colllinents.

Casc is deferred to ll.10.2016.

S.No.359

that the firm's request dated 15.06.2016 has been sentto MSME on

nddecidedtornaintainstatusquosofarasrevisionof

nonns is concerned.

RA may take further necessary action accordingly'

HQFoNo.01/80/05b/00466/AM12/DE

S.I

Lic.No.&datc
Case No.A/R-66 M/s.Bharat

Hcavy

Electricals

Ltd。 ,Cherlnai

(i)0410108868
dt.28.10.2009

(ii)   041010878

6 dt.23.10.2009

(i五)0410128794
dt.30.09.2011

(iv)0410121382
dt.08.02.2011

Meeting No.13/17 RLA,No.04/24/040/00156/AⅣ l10

RLA,No.04/24/040/00155/AM10

RLA,No.04/24/040/00066/ANI112

RLA,No.04/24/040/00242/ANl10

Datc:27.09.2016 nequ.tt fot revision/amendment of
noffns

Case No.A/R-75 M/s.  Kem―
Liebers (India)

Pvt.      Ltd.,

Tumkur

050/00247/AM15/D

ES.I

Lic.No.&
date

Meeting No.13/17 m/24/040/00252/Aヽ 414 0710105948

dt.21.07.2014
Date:27.09.2016 Request for fixation of norms

case No.A/R‐ 76 M/s.  Kcm―
Liebers (India)

Pvt.     Ltd.,

Tumkur

HQFoNo.01/80/050/00686/AM07/D

ES.I

Lic.No.&
datc

0710047580

dt.25.09.2006
Meeting No.13/17 RA.F.No.07/24/040/00408/Aヽ 4Uノ

Date:27.09.2016 Request for fixation of norms

HQF.No.51/80/171/00021/AM15/DES.ICase No.A/R-80 Ⅳ1/s.Schrnetz

lndia Pvt.Ltd.,

Gandhidharn
Meeting No.13/17

j。 111ls of lndustrial

Sewingヽ4achine Necdles for 100° /o EOU as pcr Para

6.8 ofFTP
Date:27.09.2016



S.No.360

Case No.A/R… 81 M/s.     TPP
Boilcrs   Pvt.

LTd.,IⅥ umbai

HQF.No.01/80/050/00037/AM17/D

ES.I

Lico No.&
date

Meeting No.13/17 RA.F.No.03/95/040/00696/AM16 0310801039

dt.15.12.2015Datc:27.09.2016 Request for revision of norms

Decision: The Committee noted that
I 1.08.2016 for comments.

Case is deferred to 08.1 1.2016.

the firm's request dated 25.05.2016 has been sent to DHI

Decision: The Committee noted that the case has already been ratified in NC-l Meeting No.l2i80 dated

13.09.2016 and accordingly decided to withdraw the case from the meeting.

S.No.362

Case No.A/R… 93 M/s. Tema India
Ltd., Mumbai

HQFoNo.01/80/050/00232/AM16/D

ES.I

Lic,No.&
date

Meeting No.13/17 RA.F.No.03/95/040/00272/AⅣ l16 0310797134

dt.09.07.2015Date:27.09.2016 Request for fixation of norms

Decision: The committee decided to ratifo the norms based upon the written recommendation of DIPP
vide ID No. l2180/2016-TSW/93-AIR dated 30.09.2016 as under:-

1. Net Empty weights of export items from Sl. No. 1 to 8 may be specified as 56.3 MT, 57.9 MT,
59.45 MT,54.5 MT,59.2 MT,41.3 MT, 28.5 MT & 36.5 MT respectively.

2. Quantity of import item at Sl. No. 1 may be allowed as 38602 Meters(55067 Kgs.) on net to net
basis as claimed by the firm.

3. Quantity of import item at Sl. No. 2 may be allowed as 3788 Meters(5855 Kgs.) on net to net basis
as claimed by the firm.

4. Quantity of import item at Sl. No. 3 may be allowed as 79 Nos. on net to
weight of this item may be allowed as applied for i.e. 165992 Kgs. as

content in the export products.
5. Quantity of import item at Sl. No. 4 may be allowed as 30 Nos. on net to

weight of this item may be allowed as applied for i.e. 5t144 Kgs. as

content in the export products.
6. Word "Relevant" may be prefixed with the description of import items at Sl. No. 5 & 6.
7. Quantity of import item at Sl. No. 5 may be allowed as 29931 Kgs. as 1.378 Kgs/Kg. content in

the export products after taking 1/3'd recovery from scrap.
8. Quantity of import item at Sl. No. 6 may be allowed as 82943 Kgs. as 1.185 Kgs/Kg. content in

the export products after taking 1/3'd recovery from scrap.
9. Quantity of import item at Sl. No. 7 may be allowed as 5038 Kgs.

net basis. Duty free
1.103 Kgs/Kg.

net basis. Duty free
1.119 Kgs/Kg.

S.No.361

Casc No.A/R‐ 83 M/s. Precision

Electronics Ltd.,
New Delhi

HQFoNo.01/80/050/00034/AM15/D

ES.I

Lic.No.&
datc

Meeting No.13/17 RA.F.No.05/24/040/00338/AM14 0510373913

dt.18.12.2013Datc:27.09.2016 Request for fixation of norms

RA may take further necessary action accordingly.
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Case No.A/R-94 M/s. Tema India

Ltd., Mumbai
¨ /80/050/00496/Aヽ 411/D

ES.I

Lic.No.&
date

Meeting No.13/17 RA.F,No.03/95/040/00570/AMH 0310597405

dt.18.10.2010
Date:27.09.2016 Request for revision of norms

S.No.363

Decision: ffid to modifu th" no.r@tten recommendation of DIPP

vide lD No. 12/80/2016‐
′
「 SW/94‐ A/R dated 30.09.2016 as under:―

Net Empty weights of 976.304 MT, 91.324 MT, 216.076 MT 46'118 MT may be specified with

the quantities of export products at Sl. No' 1,2,3 & 4 respectively'

Total quantity of import items t,2 &3 put together may be allowed as24J77 MT inclusive of

7.27 %wastage after l-/3'd recovery from scarp'

Quantity of import item at sl. No. 10 may be allowed as 20 Nos' on net to net basis' However'

duty free weight of this item may be allowed as 54.2 MT, after taking 20 % recovery from scarp'

Quantity of import item at sl. No 38 may be allowed as 339123 meters (239903 Kgs') on net to

net basis with accountability clause.

Quantity of import item at Sl. No 40 may be allowed as94772 meters (68374 Kgs') on net to net

basis with accountability clause.

Quantities ofimport items at Si.No 41′ 42,44&45

MT4.433 Mtt respectivelv.

mav be a‖ owed as l.2 MT′ 2.384 MT′ 4.571

1.

2.

3.

4.

5.

6.

7.

8.

Quantities of import items at Sl. No. 46 & 47 put together

Quantities of import items at Sl. No' 50 & 51 may be

respectively on net to net basis as claimed by the firm'

may be a‖ owed as 9004 Kgs.

allowed as 54.873 MT&8.910M丁

sent MSME

RA rnay take further necessary action accordingly.

S.No。364

Decision: The Committee noted that the firm's request dated 25.05.2016 has been

(ChemiCal)On 16.09.2016 for comments.

Case is deferred to 08.11.2016.

S.No.365

Decision: The Committee noted that the firm's

(Chemical) on 16.09.2016 for comments.

Case is deferred to 08.I 1.2016.

r"qu"tt dated 18.08.2016 has been sent to MSME

Casc No.A/R-95 M/s. Motherson

Sumi Systems

Ltd., New Delhi

HQFoNo.01/80/050/00386/AⅣ l16/D

ES.I

Lic.No.&
datc

Meeting No.13/17 RA.F.No.05/24/040/00382/Aヽ 416 0510396342

dt.16.11.2015
Date:27.09.2016 Request for fixation of norms

Casc No.A/R-96 M/s. Motherson

Sumi Systems

Ltd., New Delhi

0/050/00383/AM16/D

ES.I

Lico No.&
date

Meeting No.l3l17 RA.F.No.05/24/040/00370/AM16 0510396303

dt.10.11.2015
Date:27.09.2016 Request for fixation of norms



S.No.366

Casc No.A/R-97 M/s. Motherson

Sumi Systems

Ltd., New Delhi

HQF.No.01/80/050/00384/AM16/D

ES.I

Lico No.&
date

Meeting No.13/17 RA.F.No.05/24/040/00371/AM16 0510396302

dt.10.11.2015Date:27.09.2016 Request for fixation of norms

Decision: The Committee noted that the firm's request dated 21.07.2016 has been sent to MSME
(Chemical) on 16.09.2016 for comments.

Case is deferred to 08.1 1.2016.

S,No.367

Casc No.A/R-98 M/s. Doowon
Automotive
Systems India
Pvt. Ltd.,

Kanchipuram
(N)

HQF.No.01/80/050/00148/AM17/D

ES.I

＆０ＮＬｉｃ．倣
Meeting No.13/17 RA.F.No.04/24/040/00195/AM16 0410161438

dt.17.12.2015Date:27.09。2016 Request for revision of norms

Decision: The COnlinittee noted that the flilH'S request dated 22.08.2016 has been sent to MSⅣ IE on

16.09.2016 for comments.

Case is deferred to 08.ll.2016.

HARADHAN DAS
Foreion Trade Development Officer

oireciorate General of Foreign Trade

Deoartment of Commerce
Udyog Bhawan, New Delhi
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NC-l may take a view.

Repeat/S10N/GN4/C-1647

As per sub cornmittee

Net to net GN-4 with accountabilPutzmeister
ltemlto 4 as per C‐ 1742

1tem 5 to 7-netto net GN-4 vvith

accountability.
ltemlto 4 as per C-1742

1tem 5 to 7-netto net GN‐ 4いノith

accou ntabi
As per subcommittee510392814

Repeat of310623219dt 24.3.2011

as requested by applicant except

ltem5、vhich is as per C-1647

310793229

As per sub committee report510393197
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TEAM REPORT 布 α
visit to M/s BoTlt otl Manesar for ratification under para 4.17of Exim policy.
while considering the proposal of M/s BorL oir, Manes ar forratification of adhocinput output norms under para 4.7 of Exim policy for oil field equipm;rr, ;;-, decided (videFile No o1/Bo/1'62/1'034/AMt2 /DEs-l dated 77.02.20L2) that a team of officers fromDGFIDHI and MSME may visit the facto-ry of the .ppri..nt to see its manufacturingoperations and assess wastages' Accordingly, a team consisting of officers risted at the rastrine' visited the factorv 

?f aru: gf B_or]! orlr{i: 
"i 3rrvr31ch z ot2 atManesar,Haryana 

.shri ws walia GM'and shri chadrashekhar briefed about the manufacturing process, tookthe team around the factory and shown the products and machining operations going onthere' They were requested to provio'e a copy of ERp data of materiar used formanufacturing a particular export product, but these are still awaited from the unit.However after observing the manufacturing process and wastage invorved in differentstages of manufacture, the team recornmends the foilowing:

Lengthofrut"r@
permitted @1 Nos of actual tength oi fp *
%″ Extra.In addた iOn tO abOtど風:6」:f
relevant seamless pipe rnay be permitted

as actual oD Of EP+1/4″
Extra.

―
T19 COmpOnents are recOmmended On nettO netttbaζ

is with atc6し ntability clausこ
..

Advance authorisatiOn nos o5101225643,283σ
74,2844ラ 9,284482,286716,293271,「91ii11295211,308174 and 32,191 are recornrnended fOr ratificatiOn On aboVe lines,

メη          ~
KK Futta    

‐

  はGP語薦爾
A:1:3itttor    Urannsa威ノ    ́  k.K¬ wa百nl′ h´ ET     _■ ″ 麟 ノ

(i)Seamless

Casing pipe

(ii)Components

Forthesep@
1624, L625, and 1.6lgand these sfroutO

]:琳:∬凛:Fp‖
CaЫ eゎ蔀あ:こ:Lf

as actual()D OfEP+1/4″
Extia.

・2.Length Ofrelevant seamless pipe may be

permた ted@l Nos Of actuallength Of EP+

・/2″ Extra.in additiOn tO abOve′
the(DD Of

releYant s99ロユ19,S pipe rnay be perrnitted

Float shOes

Cementing Collars

-Packers

-Linear Hangers
-Fluted casing

-Anchor Tubing
-Lock Mandrel
-splined Expansion Joint

(i)Seamless

Casing pipe

(ii)Components
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Suttecti AA no.o71olo9372 dated 09.02.16 fOr M/s Dynamatic Techno10gles Ltd
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This issues with the approval of Director (ME).
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i,
Ministvof,[:X$?i,ilo,,rEnrerprises 

.]-t\ 
,",,' 

_/office of rhe D.evetof*rit"rrissioner _</ ,n ..,r.ri.i'o,"iJ,r, 
r. ( -65WWsubje*: AA no. 0710109533 dated r 6.03.16for M/s Dynamatic ,"K{r)."'

ピ1・ i`:をzLlerecornmendedasfo11。 ws:_
accOunねЫlitychttrmsofimpO■ may be Jbwed on netto net basお with NIL wastage and
This issues with the approval of Direcror (ME).
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AD(ME)

UO NO TL-13024A34/2016‐ MM詰搬撓詠競雲糧践輩・16
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● ヽ

MinistryofHeavylndustries&PublicEnterprises
Department of HeavY IndustrY

TSW(B) Section

subject: Application of M/S Thermax Babcock for ratification of

norms of AA no -3110066146 dt 16-05-16

DES-I, DGFT may kindly refer to the above mentioned licence of

M/S ih"rrnu* Babcock. The 1rm may be asked to submit

foitowi ng i nformation.
1. The description of export product is different at different

places, Sl no 12 of Annexure 12A, Engg drawing etc'

2, The firm may indicate the items made out of import item

no5(SSBars)'
3. The firm may submit the weight balance for the export

item.

The above issues with the approval of IA(KKT)'

(81)/16-TSヽ
ハげ(B)

DeVe10pment OffiCer
14-09-16

ぃARAD‖ i誤脚翻 ∬監‐Dep
udv

3b

.C,Nayak



Sublect AA no 0510398950 dtd 30.06.16 of M′ s Chemico Synthetics Ltd

To: ncl dgft@nic in

Cc haradhan das@niC in
Date: 09/07/16 04:57 PM

From: Kanwalinder Sodhi <kanwalinder.sodhi@nic.in>

Sir

1/Vith reference to Suttect AA,impOrt may be a1lowed as applied inclusive of 14%wastage on Repeat basis as per AA

No 0510364981 dtd 09 09 13

Regards

K S Sodhi

AD―ME

Ъヽ

09-09-2016
https:〃mail.gov.in/iwc_statiC/1ayout/shcll.htnll?lang=en―

IN&3.0.1.2.0 15121607
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Department of Industrial Policy & Promotion
(rs!v)

NC Meeting dated 2710912016- Case No. A/R-61 (M/s TEMA India Limited ) (Advance
Authorization No. 0310797164 dated 10.07.2015)

Firm may be asked to submit the following information:

l. Information in respect of Sl. No. 4 & 5 of Standard Deficiency Format-export product
wise.

2. As per amendment sheet No. 3 dared 22.01.2016 attached with the Advance autorisation,
quantity of import item at Sl. No. I (relevant Tubes) has been revised to
52270 Meters(59132 Kgs.). However, as per details submitted by the firm vide their letter
dated 06.04.2016, requirement of import item No. t has been shown as 134935
Meters(125304 Kgs.) and the same may be clarified.

3. As per details submitted by the firm vide their letter dated 06.04.2016, weight of import
items at S1. No. 2, 3, 4 & 6 (Forgings) are more than the quantities in Advance
Authorization and the same may be clarified.

Norms Committee may take a view

Norms Committee I
DIPP No.12/80/2016¨ TSW/61-A/R   dated 30/09/2016

ノタ ー 気 .口 Ь
(S. K. Jain)

Development Officer
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SubleCt:Amendmentin AA

BHEL chennal has requested fOr reductiOn in the quantity Of the export、

veight frOmea‖たr ra■led by Norms cOmmttee d帆
|:redtlCtbn in Overall pipe tt ngth duttng

detalled engineering in sub-5ystems as un

AA No o4101o8786 dated 23 1o.2009

EPR:1:富
宅幌朋I品摺職場富胤冒」:1『i:EP wdgh 23"Mη

inputs ReductiOn

tem l seamless cs Pipe frOm 1250 t0 611ハ
ИT

Item 2 Seamless AS Pipe from 1500 t0 1276 MT

tem 4 from 8000 t0 260 No's

kem 5from 12to 7 MT

tem 9 from 60t0 29 No's

ltem 3′ 6′ 7,8′ lo,11,12 notimpOrted― tO be deleted

AA No o4101o8868 dated 28 10 2009

ER BdttrTurbne R口ng br2X500Mw Du;露

‖1:∬∫留 脳 lrt12391Mη
Rei DGFTID 01/80わ 50/Oo466/AM12′

:nputs ReductiOn

ltem l seamless cs Pipe frOm 1250 t0 344 MT

Item 2 Seamless AS Pipe from 1500 t0 1460 MT

ltem 4 from 800o t0 386 No′
s

item 5 from 12to 7 MT

ltem 8 from 48 to 38 No′
s

tem 9 from 60to 3 No's

ltem 3′ 6,7,11,12 notimpOlted― tO be deleted

AA No.o4101lo351 dated 23.12.2009

ER tteam TttЫ ne RⅢ ng br2X50いハ〃,m)::」

:]I:,:∫ :肥
g忙 2663M¬

Rei DGFTID 01/80/o50/oo682/AMlQ

inputs ReductiOn

item l seamless cs Pipe from 930 to 883ハ
ИT

ltem 2 Seamless AS Pipe from 50 to 40ヽ
4T

ltenn 4 from 3000 t0 126 No's

ltem 3,5 notim pOrted― tO be deleted

AA No.o410119697 dated 13.12.201o

EP:Steam Turbine piping fOr 3X500Mw Aravalli(Ratried EP Weヒ
ht 3995 MT)

Ref:DGFTID 01/80/050/Oo776/AMl1/DES ldated 30 06 16

lnputs Reduction
Item 1 Seamtess CS pipe from 1380 to 1288 MT
Item 2 Seamless AS pipe from 66 to 32 MT

Item 4 from 3000 to 29 No,s
Item 3, 5, 5, 7 not imported - to be deleted.
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Totai Supply weight(impOrt+indigenous)ノ Export weight fOrthe proiect=1 883 itlT

Ear:ier ratified weight fOr the proleCt=2676 MT;Red uctiOn in ExpOrt weight=703 iurT

ヽ
ユ
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Qrti二 )Iιt_プ

几

AMENDMENT!NE)

工
Ю
　　
一́‐

MATER:AL DESCR:PT:oN

SEA卜 11 ESS/WFl nFβ  rR plo「

IMPORTS !ND:Gこ NOLJIS

imported

weight

(MT)

Wastage%
Net impOrted

we'ght after

wastage(MT)

Actual

des:On

weight(MT)
Wastage%

Actual Net
weight after
wastage (MT)

つ

ｏ
　

一
（
ｏ

SEAヽlLESS AS PIPE

SEAMLESS ss PIPE

９２〇

一　

４６

２

一　

２

901 427
4¬ 9

45
|

4 FITTINCS FORGl卜IGS 2 つ
た

6 6 242 242

fANGERC0t\,1P0NEm
‥ 3ER CC■ PoN引「 s_cONSTANT LOAD HANGERs vAttABLE LOA0
■■ヽ CERS

―

36 36

50

__ ,~_ :こ ■ t
3 112 ＾

０ 109
HANCERS A卜 JD SUPFORTs 16 16

50 50
lυ :AL 971 952 943 931
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MATERIAL DESCRIPTloN

SEム「11 ESS■ 'Fl nF∩ rq p。
「

IMPORT S NDIGENO∪ S

impOrted

weight

(MT)

Wastage%
NetimpOrted
weight after

wastage(MT)

Actua:

design

weight(M丁
)

Wastage%
al Net

ht after

age(MT)

＾
Ｚ
　
　
一
・
゛

SEAMLESS AS PIPE

926 907 428 う
４ 419

41 40 つ
こ

2FITTINGS FOR61NCS っ
４

―

ES ELEC耐
109 109 132 ¬82

HANGERCOI4PONEN;S . CLE'IS W|TEEOI TT
■lNOER Cc¬PoNEttTs_cONSTANT LOAD HANGERs,vAttABLE LOAD
■ANCこ RS

36 36

（
）

STRUCTURALS&PLAT[S
0 CCllPONENTS つ

４ 109
HANGERS AND suPPoRTS 16 ＾

０

50
^∩TOTAL 1,076

1、057 884
Total supp:y weigttt(lmport+indigenous)ノ ExpOrt w`ight forthe proiect=1〔

'28「

71T

Ea rlた r ra“

“

cd wclght fOr tllc PrOlect=2676M丁 (Reduct10n in ExpOrt weight=746M丁                   |

Q脚 良t― .
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AMENDMENTIN EXPORT PRODUCT WEIGHT
AA No:0410119697 Dt.13.12.2010

:MPORttS iNDIGENOuS

SL.

NO
MATERIAL DESCRIPT10N

imported

weight

(MT)

Wastage%
Net imported
weight after
vrastage (MT)

Actual

design
weight(MT)

Wastage%
Actuai Net

weight after

wastage(MT)
SEAMLESS/ヽ lIELDEC CS PIPE 1,288 1.263 642 629
SEAI■ LESS AS PIPこ 32 つ

こ

SEAMLESS SS PIPE
2

FITTINGS FORGINGS 27 一／ 282 282
Aヽノ ELDINGいノlRES ELECTRttDES

6 H.ANoERCpMPONENTS― CLEVIュ
|゛
ЛTH BOLTS 54 54

嵩Aヽしヒヽ  し∪il■じNヒ lNl l S ― CONSTANT LOAD HANGERS, VARIABLE LOAD
HANGこ RS 69

INDIGENOuS ITEMS ONLY

STRUCTURALS&PLATES 3 168 （０

COMPONENTS
30

HANGERS AND SUPPORTS
一ω

TOTAL 1,347 1,321 1.335 1,317

TotalSupplyweight(lmport+lndigenous)/Export*e@

= 3995 MT: Rcduction in Export =1353口 lT
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AMENDMENT:N EXPoRT PRODUCT wE:GH〒
AA No:04101lo351 Dt.23.12.2009

EP:STEAM TuRB:NE GENERATOR PlPING FOR 2X500MW SiMHAnRI

Ｌ
Ю
　
　
一‐

MATE RIAL DESC RIPTloN

RFALil FRR′ l`′

「
ln「 n rc DlDロ

!MPoRtts IND:GこNOuS

lrnported

weight

(MT)

Wastage%
Net irnpOrted

weight after

wastage(MT)

Actual

design

weight(MT)
Wastage%

Actual Net

weight aier

wastage(MT)

つ
“
　

一
（
ｏ

SEAMLESS AS PIPE

SEAMI FSS SS plpF

883 つ
４ 866 618 2 606

40 2

`
FITTIN∩ミ F∩ pハ 、|ハ 2 2 10

I三
73

190

STRIり CTIIPAl q,lt pl

HANGERS AND SuPPoRTS
3 158 一ｂ

90 90
lU:AL 997 978 1,066 1.049

/ Export weighf r.i$rE pro;Ect =

Earlier ratified wei = 2563 MT; Reductiorr in Export
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A▲ N91 ollQJ08868 Dt.28.10.2009

MATER:AL DESCR:PTloN
ISL
‐NC

lMPORttS IN NOuS

irnported

weight

(MT)

Wastage%
l.rlet imported
weight after
wastage (MT)

Actual

design
weig ht(MT)

Vdastage%
Actual Net
weight after
wastage {MT)

344 つ
４ 337 4688 4595

SEAヽlLESS I、 S PIPE 1,460 2 1,431 2 ―
|

FITTI卜 1∩ q 2 44
`

43
120 970 970

HAN∩ Fpll∩ 、Jp∩、
「
NT

7 7

|

|

100 100
AKIAbLヒ LυAじ

HANGERS 260 2601
18

P』 PUKI 6 6
9 SいハTCHES

2

4 4

Nnin「 NoHミ
4, TRliCT‖ RAIミ λ pl

OMPONENTS 847 822

HANGERS AND SUPPoRTS

丁OTAL

10 10

10 10
1,943 1,907 6、 940 6.820

Total Supply weight (tmport+lndige

‥ Jfight fOr the proiectヒ 12391 edlction in Export ht=3665:ⅥT
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Total Supply vreight (lmpo*+

9戯 Wdg瞳 =鋼 l MT

蹄 嵐 L～A瀞

T K

iSL.

INO MATERIAL DESCRIPT:oN

SEAMI ESS/ヽ VEI DED CS p pF

lMPORTS NDIGENOuS
impOrted

weight

(MT)

Wastage%
Net imported
weight after
wastage (MT)

Actual

design

weight(M丁
)

Wastage%
Actual Net

weight after

wastage(MT)

２

　

一
（

SEAMLESS AS PIPE

SEAMI ESS SS PlpF

611

1,276

２

一　

２

599

1,25¬
`688

2 4,496

２

　

一
２

43
4 FITTINCS F∩ P∩ 2 44

130

7
130WELp No WiRES.EI:て〒お面ζ 960 960

6 HANGERCOii,IPm /

80一′

　

一
●
●

HANGER Col‖ PoNENTS _ coNSTANT LOAD HANGEPs, vARIABLE LOAD
HANGERS

80

260 260

…

ASSLMBLY‐ IMPoRT
SいノITCHES

CAUGES

TRAPS

VALVES

Z10

111
12

INDIGENOUS ITEI/1S ONLY 10 10
13 STRUCIURALS &FLATES
30ヽlPoNENTS 848 823

1■

―

p SUPPORTS

TOTAL
40 10

2,026 1,988 6,810 S,692

―
|



1 ISEAI4LESS / we-r_or-o cs PtPE

FITTINGS.FORGINGS

VALVES

FLOいノNOZZLE ASSEMBLY

HANGERS AND SUPPoRTS

1,107

Actua:Net
weight after

wastage(MT)

3341

166

401

150

1  2

|

15

TOTAL

MAttER:AL DESCRlPT:oN

SEAMLESS AS PIPE

WEIDING WIRES i「 I雇て¬¬ミ55琶も
I雇罵石ζ瓦弓111ヨ可51可

HANGER COMPoNENTS . coNSTANT LOAD HANGERS, 
∨AR:ALOAD HANGERS

HvDRAULtc SNUEBER lsseMeli - tMpoRT
SVノ ITCHES

ALLOY SIEEL PLATES SA 387…
]NDIGENOUS ITEMS ONLY
srnucruncr= & pLETES
INSULATION

16 lCor!4poNENrS

丁otal Supply wettht(:mpOrt+indigen ous)ノ ExpOrt weight fOr the proiect=5367雨 T

Earlier ratified weight for the project = gggg MT; IOn in E ight=3522 Al‐ T

K.RAJITHA
SDOM/Porchos●
MEL/PIPi田oCm
IN∝pi Cttn●●iⅢ 600 017
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